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SPECI AL LEAVE PETI TION [C] NO 8263 OF 2007

1. Thi s special leave petition is filed against the fina
j udgrment and order dated 22nd of January, 2007 passed by the
H gh Court of Judicature at Madhya Pradesh, Jabal pur Bench at
Gnalior, in Mscellaneous Appeal No.784 of 2006, whereby the
H gh Court had di sm ssed the application for condonation of
delay in filing an appeal for a delay of 769 days.

2. W have heard the | earned counsel for the parties and
have al so exam ned the inpugned order as well as the

application for condonation of delay infiling the appeal by the
petitioner. After hearing the | earned counsel for the parties and
goi ng through the avernents nmade in the application for
condonati on of delay, we are of the viewthat the facts stated in
the said application do constitute sufficient cause for condoning
the delay in filing the appeal. The application for condonation
of delay in filing the appeal is allowed on paynment of costs of
Rs. 10,000/ - to the respondents within a period of three nonths
fromthe date of conmmunication of this order. In the event, 'the
cost of Rs.10,000/- is not paid or deposited within the time
speci fi ed above, the inpugned order shall stand confirned and

the application for condonation of delay shall stand rejected.

On the above conditions, the inpugned order stands set aside.

The appeal filed by the petitioner is restored to its original file.

The petition for special |eave is disposed of accordingly.




